In the Central Administrative Tribunal

(1
‘.
Lucknow Rench, Lucknow, !

R S

T.Ae NOs 56/92
In

= ——

OA, No, 234 of 1986
/

this the 4th day of February'2000,

[

HON'BLE MRo A,V, HARLDASAN, ViGe-Chai
Hon'ble Mr, J.L, Negi, Admn. Member r[I
. J

LN

Irman

IGovind Prasad Nautiyal, S/o Ganga Ram Nautiyal, posted as
i

Electrician/Zlectrical Fitter Grade-“iI, RDSO, Lucknow, R/o

)
1
i
!

If

B=26/8, Manak Nagar, RD3O, Lucknow a;nd four others,
Applicants

I

: Nore, ’

By Advocate
Versus, /

Union of India through Secretary, C{overmnent of India,
|

I
Ministry of Railways, New Delhi, I
Director Generzl, cherqft[xzent of India, Ministry of

it

2.
Railway, Research Designs and Stax;tjdards Organisation, Ludk now,
Respondents

By advocate ¢ Sri S, Verma !

AV, Haridasan, V.Ce |
umicer who were Electiceal

The applicant® five in f
J
Fitters in Electrical Maintenanc;e Department of the Research

i
Design Standards Organisation (] in short R.D.S.C.) Lucknow
; .
have filed this application seeking to have amended recruitment

I
rules for appointment to the pJa st of Zlectrician/Electric=al
i

Fitter Grade-I notified in the/ year 1981, set-aside,

[

In the Electrical Maintenance Section, there are

2.
“
nine separate technical trade;s such as Electricial Fitters

Wireman, Meter Reders etc, Bflt according to recruitment and
promotion rules prior to the ,l’}impugned amendment Grade-II in
all the nine categories mere{,“eligible for promotion to Grade-I.
However, as per the impugned{! recruitment rules promotion to

flf

L\{i/



2= rT
?

Grade-1 is limited to those in Grade-IIX oﬁfthe concerned ¥rade,

This according to the appbicants has broEught-s:’:out a deminitdon
I

application praying that the impugned reéruitment rules may be
i

"
i

se teaside, |
4
i

in their chances for pramotion, Thereforé, they have filed this

J
3, The respondents have filed a Reply Statement justifying
il

the amendednt to the recruitment rules oﬂ the ground that the
I

amendment was made after proper deliberaﬁion by the competent
!

|
I
The respondents have also filed additional reply affidavit

4,
|

in which they have indicated that all tﬁé applicants have been
I

promoted as Electrical Fitter Grade-Il d%ring 1987 and subseguently,

guthority in the interest of sarvice.

|

5. when the application came up for final hearing today,

none appeard for the applicant even onjthe second call, The

learned counsel for the respondents stLted that all the applicants
I

have been promoted as Electrical Fitteﬁrcrade, that thebgppliCant

no, 2 is no more, and therefore, the apﬁlicants may notfligﬁérested

in proceedingr further with this case, I It aprears thatj the
applikcants have lost interestiﬁvthe(:a§e as all of them have been
promoted as Electrical Fitter Grade--Iinand their grievance therefore,
do not survive any longer. However, aé arendrant to the ~secruitment

rules have oeen made by the competent, authority after due deliberat-

ion to suit the requirement of service the Tribunal would pet

interfere unless it is established thét the amendment has iclated
i

the provisions of articles 14 or 16ﬂor is vitiated for any reason.

r
In this case from the pleadings and %ther materials, it is not
I

l

possible to discern that the impugned recruitment rules suifer
The application is,. therefore,

from any such infirmities,
|
dismissed leaving the parties to bear their own costss
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jLSQEL>’ | ,
Member (A) ) Vice~€aairman
Lucknow : Dated s 4. 2.2000 I



